
I. 	

IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A.No. 	 430 of 193 

TxxM 

DATE OF DECISION 	193. 

Shri p.Venu 	 Petitioner 

Shri Tushar Mehta 
	 Advocate for the Petitioner(s) 

Versus 

Un jcn of India andors. 	 Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. C.3tt  

The Hort'ble Mr. MJ.Kolhatkar ; 	Member (A 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? " 



:2: 

P.Venu, 
Paritosh Soc.Subhash Nagar, 

1Bhavnagar, 
Near Gogha Jihakar Naka) 

- BHAVNAGAR. 	 • . .Applicant. 

(Advocate : Mr.Tushar Mehta) 

Versus 

Union of India, 
represented by Joint Secretary, 
Ministry of Iidustry, 
Department of Industrial Development, 
New De ihi - 110 OD1. 

The Salt Comissioner, 
Laven Bhavan, 
Laveo Marg, 
a ipur, 

Raj asthan. 

Dy. Salt Commissioner, 
Ajanta Commercial Centre, 
4th Floor, B.Block, 
Ashram Road, 
Ahrnedabad - 14. 	 ...Respondents. 

ORAL JUDGMENT 
O.A.N3, 480 OF 1993. 

Dated : 16/09/1993. 

Per : Hon'ble Mr.R.C.Bhatt 	: Member. (J) 

None is present for the applicant. This matter was 

kept today, because yesterday Shri P.H.Pathak for Shri Tushar 

Mehta, for the applicant requested for a days time. We have 

waited for the whole day upto 5.10.p.m., but no one is present 

for the applicant. Hence we dismiss the matter for default. 
No  order as to costs. 

/  

M.a.Kolhatkar ) 	 R.C.Bhatt 
Member (A) 	 Member (J) 

AlT 



1 

- Date 

23-11-9 

26-1i-93 

480/93 
Order 

Ask 

ir.4uksh Patel for 	:Ir.1uh 
Jehta for the applicaot socks time. 
dourri 	to 26-11-93, - 

AA 
(.i..iATT) 

ioiubr 	() 'ernher 	(J) 

ssl 

I~I t the rccucst of 	IrIukgb 

foL- 	.ushar ;iehta fo: tho ano1icnt, 	th: 

mctt 	is cjournci to 30-11-93. 
J . 	/1 	1 

L 

(:) ..lembor, ;lernher 	(j) 

C 



I 

Order 

i ea rd. Fir • Ehatt for iIr .Mehta for 

the applicant. This i.A. is filed for 
restoration of O.A. 	T.hc M.A. 

bear th signature of learned advocstE 

but at the back of that application, 

there is no signature of person who 
vei,y1ricT Ii.A. and it is ke4t blank. 

Theapp1icnt may file affidvit so that 
themattr can be disposed o •. 

Call on 10-11-93. 

/ 

(i..c.BrTr'T) 
Member (A) 	 Member (J) 

-- 	
I 

Office Report 

5sh 

.:uhsh itel for .ir.Tushar 
for the aoplicant seeks timo, 

si1 on 2-11-93. 

CLii5LH-L i'1c) 	 (..c. .BTT) 
Member C) 	 Iernber' (j) 

b 
30-11-93 

ssh 

None ss resent for the 
PP1iCcr1t. ence, ccli on 15-12-?3. 

(.C.BHITT) eimeL 	 Memo r (3) 



O.A. 480/93. 

D3.te 
	

OffiCe Report 	 Order 

i- no Iustifiation fo: 
k 

jseek 	further ad-iournment. However one 
more chance ic, given to Shri Mukesh Patel I 
who is oresent on behalf of the aco1icant 

I 

to procure the affidavit of the aopiicant 
and to produce the same. Mr. Mukesh Ptel 
statei t}' t he would see to i4t that 
telegam is disrDetched to the aplicantI 
He alo undertakes not - to ask 4or any 
furthr adjournnent sta ing tht the matter 

may be dismissed for default if ffidavit 
is not produced onthe ne±t date. Ca]l o 

20-12-1993. 

i 1  
(7• Parnamoorthy) 

Member (•)• 	 Vice 	airma n. 

At the ree 	&f r, MUkh Pate' for 

rr. Tu - r Meht 	iu-red to 24-123. 

Miher (;) (N.1. Pael) 
Vjc4 CHair-n- n. 



At the request of Mr 5  Mue9h Patel for 

Mr 5  Tushar Mehta aelourred to 24_12_1 3. 

(-• Ramarnoorhy) 
Member (A) 

(N.. Patel) 
Via4 Chafyna, 

Off i RErX't Order 

1 flr j':iictrr fc' 
rtrr 	jornmen. 1c4eVr OflP 

cce I' giVen eo Shri Muf:e Pt1 

	

i, orent on be'ialT of the 	'- 1ic,t 
t.nrOcyte th 	fciavit Of thp 	ttcnt 
.nC 	XUP t! 	 !r. 	Pt1. 

t t x '! 	? 	tI th.t 
e1e±mi7 ej$tcherto t-. 
i 	 E?t211e s,  rot to 	1 fhr anir 

'13ri 	for 	ifa ffI flwtt 

on 	nrt 	Fe. C' on 
2o-12-193. 

• • 	i) 

Vir Cirm'n. 



IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 	,/)3 
T.A. No. 

DATE OF DECISION 

Jhri 
	

Petitioner 

-- 	 - 	 Advocate for the Petitioner(s) 

Versus 

L 	±--- 	 Respondent 

Advocate for the Respondent(s) 

CC)RAM: 

The Hon'ble Mr. 	 1:1- 	 Vic 

The Hon'ble Mr. 	- - - a 	aihflio-rth1 	 (-,) 

Whether Reporters of local papers may be allowed to see the Judgement 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 

No i 
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P. Venu, 
Paritosh Society, 
Suhhash Nagar, Bhacynaar, 
(Near Gogha Jha1 ar Naa) 
Bhavnagar 

Advocate 	Mr. Tushar Mehta 

Versus 

Union of I fld ia 
represented by Joint Secretary 

Min.itry of I fldustry., 
Department of Irdustrail Developrent 
New Delhi 

The Salt Comnhisgioner 
Laven havan 
Laven Marg, Jaipur, 
Rja- than. 

Dy. Slt Cornmjgioner 
Ajanta Cornmercjl Centre 
4th Floor, B-Bloc, Ashram Road, 
Ahmedabad. 

Advocate 

Applicant. 

F es ?ondentg 

I' 

ORAL JUDGEENT 

In 

O.A.480 of 1993 	Date: 24-12-1993. 

Per Hon'ble Shrj N.D. patel 	 Vice Chaian. 

Default onDart of the apolicant and his advocate 

is persistent sice long. Today also .e applicant and his advocate 

are not present. Hence dismissed for default. 

(t-• Ramamoorthy) 
Merrer (A) 

Y1 
(N • tate 1) 

Vice Chairman.. 

tAS. 



DIE TRI3UNL 

AHFEI)-B)D 	tH 

AHflBD. 

Application 	f 199 

Transrer application No. 	 Old writ Pet. No. 

It 

C E R T I F I C A T E 

Certified that no further action is required to he t]cen 
and the case is ift for consignment to the Record Room (Decided). 

Dated : 

Counters igned
PO 
	-~ ~,- I 

; 

Stjon Officer7 Officer 

/ 

Sign. 	Dealing Ass ista. 
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